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SHRI AKBAR ALI KHAN: May 1 move 

that we take up the Half-an-hour Discussion 
after we finish this? 

THE DEPUTY CHAIRMAN: He is 
finishing it. 

 
SHRI BHUPESH GUPTA: We arranged 

accordingly the Half-aii-hour Discussion. We 
will put questions and go home. This is 
according to the business. I think this will be 
convenient for the Treasury Benches. 

THE DEPUTY CHAIRMAN: Half-an-
hour Discussion should be wiih-in its limit.    
Just half an hour. 

HALF-AN-HOUR DISCUSSION RE. 
POINTS ARRISING OUT OF ANSWERS 

TO STARRED QUESTIONS NOS. 96 
AND 105 RELATING TO DEMANDS  OF 

DELHI  POLICEMEN 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):    Mr. Chavan. 

SHRI CHITTA BASU (West Bengal): Mr. 
Vice-Chairman, I want to ask   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You wi'l have your questions 
later after his statement is made. I refer you 
to rule 60(5). That was raised and I have 
given a ruling the other day, that there will be 
a statement by the Minister and then you will 
have a right to ask questions. 

 
THE MINISTER OF HOME AFFAIRS 

(SHRI Y. B. CHAVAN): 3ir, it is rather 
difficult for me to mention about all the 
things because he practically ran through 
some of the points during the last few 
minutes of his speech. He has not made much 
of a case for asking for my resignation; 
certainly, he ended his speech demanding my 
resignation. 

Sir, the facts also he gave rather in his own 
way, twisting his points, trying to interpret 
facts to his own advantage. But the point is 
that the Delhi Police Force has its own pro-
blems. That is a fact which we have never 
tried to conceal; on the contrary, we have 
always accepted the fact. The other fact is that 
we are not indifferent to the problems of the 
Delhi Police. That is another point. And it is 
clear from the number of tim°s that we have 
given out those facts. We know the difficult 
housing conditions of the Delhi Police. I agree 
that tneir housing candidate are difficult   The 
reasons for that also we will 
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[Shri Y. B. Chavan.] have to go into, as to 
hew the Police Force in Delhi grew. It grew in 
the same may as Delhi City has grown in the 
last 20 years or more, in a haphazard and 
unorganised way. Delhi City was about half a 
million 20 years ago, now it is more than 
three million. 

The city's problems became very 
complicated. The economic problem grew, 
and with that, naturally, the police force also 
gr°.w in that manner. Sir, I have made ill these 
points in the other House. But I am repeating 
them with a view to meeting the points that 
have been made here. The success or failure 
of any force, depends upon its officers and 
men. Unfortunately, Sir, there was not a regu-
lar well-articulated officers' cadre of Delhi 
Police Force. It had to take officers on 
deputation from other States. Naturally, they 
were not look-in forward for their future 
career to what happened in Delhi. They used 
to look foward to their parent States and there 
was that indifferent relationship between the 
officers and the Police Force. 

Then, Sir, in addition to that, the general 
economic conditions of the country also 
contributed and we found—at least, Sir, when 
I took over in last November—that this 
question had come to quite the forefront 
which had to be taken note of and taken note 
of very seriously because as these other 
conditions were worsening, some political 
parties had helped in worsening the morale 
and the discipline of the Police Force also. 

SHRI RAJNARAIN:   Question. 

SHRI Y. B. CHAVAN: Well, I put a big 
question on the speech of Mr. Rajnarain if he 
has not understood the whole question. The 
situation, as it existed in November last, was 
that there were elements which were ins-
tigating the Police Force to act in a most 
unorganised manner,  in a most 

indisciplined manner. A number of them, 
when they were going on duty, were raising 
very unfortunate, political slogans in which 
there was no sense. On one occasion when the 
I.G.P. went to take a parade, I got the report 
from the I.G.P. that the parade was broken as 
if it was a sort.of e'ection meeting. Anyway, it 
was broken. Sir, you cannot expect a police 
force to behave that way. Naturally, the Gov-
ernment had to take certain actions. And these 
actions were both ways. Government had to 
pass a legislation. This legislation was 
initiated in this very House to see that they 
were not allowed to have their own trade 
unions. But at the same time they should have 
some forum, some association, through which 
they can air their grievances, they can repre-
sent their grievances and get them redressed. 

Sir, there were problems of the Police, I 
agree. But the Government was not indifferent 
to them. The Government was prepared to 
giv2 them a sort of forum, an association 
where they could air their grievances and get 
them redressed. That was also ultimately 
conceded. Along with this, or even before this 
we decided to attend to their immediate 
problem. The first was the housing problem. It 
is a problem which had accumulated as a 
result of the last nearly 15-20 years' 
deficiencies. So it had to be worked 0ut as a 
sort of long-term programme. 

As a first step of the programme we 
approved a scheme of housing estimated to 
cost about Rs. 50 lakhs, and it was decided 
that this should be pushed through as speedily 
as cne can do. You know, Sir, getting land in 
Delhi is a very difficult problem Even for the 
Government it is a very difficult thing. But we 
saw t0 it that they got lands quickly, and, Sir, 
the housing programme is being pushed 
through as speedly as one can do. 

Then,  there  are many Other problems, 
problem of their transport, pro- 
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blem of their winter uniform, problem of 
having some sort of allowance 'or them when 
they work beyond certain hours of duty at one 
stretch. All these problems were attended to. 
Tnen we decided that there were other aspects 
of the matter which were also long-term and 
for which it is necessary to have some sort of 
proper enquiry made. And, therefore, the 
Khosla Commission was appointed and the 
whole matter is under the examination of the 
Khosla Commission. 

I thought, Sir, that the whole ihing was 
going in a proper way. The police were given 
opportunity to place their grievances before 
the Commission. Some of them went and re-
presented their grievance. But other elements 
to which I made a reference were not allowing 
the police to function in a disciplined manner. 
Some elements in the . police force were 
working in such a way and behaving in such a 
way tha+ it could not any longer be called a 
force of discipline. 

Sir, things again started happen'ng. 
In the last week of March some hun 
ger strike was observed. Some corner 
meetings       were       held. Strange 
speeches were made. This old habit of giving 
wrong slogans when going on duty was -
started. And, naturally the Government had to 
take certain actions. And, therefore, the 
Government decided to takp ac'ion and dis-
miss some persons; they were dismissed. 

It is a fact that on the 14th morning Dr. Ram 
Manohar Lohia telephoned to me. Of all the 
persons he knows what is happening in the 
police force on duty in the Rashtrapati 
Bhavan. He told me that while duty was to be 
changed from one group of nolicemen to the 
other group of policemen they were refusing 
to hand over. They were always making 
allegations that they were being disarmed. Sir, 
anybody when he is not on duty is always 
naturally unarmed. It is not necessary to 
disarm him. Even in the normal course of 
work when they go on duty they are armed. 
But when 

they go out of duty, naturally they go by 
rotation, they are disarmed because they go 
and keep their arms there. When the period of 
duty was over naturally they had to be 
changed. 

SHRI G. MURAHARI (Uttar Pradesh):    
By whom? 

SHRI Y. B. CHAVAN: Who are you t0 
decide it? It is for the officer there to decide. 
It is not a question of my doing it or your 
doing it. 

SHRI G. MURAHARI: There lies the 
whole point. It is the policemen who 
disarmed them. 

SHRI Y. B. CHAVAN: It is not my 
concern or your concern. It is the concern of 
the Duty Officer to decide whom he should 
put on duty. The police force cannot learn 
democracy like this taking orders as to who 
should go on duty and when .   .  . 

SHRI G. MURAHARI: It is dictatorship. 
SHRI Y. B. CHAVAN: You have got 

wrong ideas of democracy and wrong ideas of 
dictatorship, perhaps. That is all I can say. It 
is none of our concern. If the police are being 
changed on the normal duty the police must 
obey the orders. If they are asked to vacate the 
duty they must vacate the duty. Sir, they did 
not. Naturally, in the course of the day the big 
morcha started and came and gave dharana or 
whatever they say call it. And the hon. 
Members say that they were very peaceful. If 
that is the idea of their peace, I would say that 
it would be my duty to save the people and 
the country from such a peace, arid I shall do 
my duty. Sir, if this displeases some hon. 
Members it is my misfortune that I had to dis-
please, but my intention was not that. 

Sir, for nearly 24 hours, roughly 24 hours, 
the types of slogans that they raised and the 
way they were shouting you cannot say they 
were peaceful. You see, the life of the people 
living there, peaceful citizens living in that 
part of the city, I was very sorry myself that I 
became their neighbour and became a sort of 
nuisance for them. Across the road there was 
a marriage ceremony to be held 
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evening.    You can understand what most of 
the peopie who had com.e to that    marriage 
ceremony would have thought of the police, of 
the Government, of the country   and   of   
idependence   and   everybody else, if that is 
the idea of peace. Sir, this was  done by     
those people who are expected to protect   no 
from disturbances, who are supposed to be the  
representatives   if  peace.      They are 
supposed to guard the peace. And this was the 
guarding of the peace. 

Sir, we showed all restraint because 
I thought it was my duty to have all 
restraint. They were making very 
provocative slogans and speeches all 
along. For a few minutes I had the 
privilege of the visit from Shri 
Bhupesh Gupta and ano'her Member 
of Parliament. And they can very 
well know. At one stage even they 
went and advised them. They asked 
me whether they could go and advise 
them. I said, "Certainly, you 
can go and advice them to 
vacate and go away". But they 
were in such a position. I do not 
know what had happened to them. 
They were not prepared to listen to 
any sensible advice given by any sen 
sible Member. Naturally, Shri 
Bhupesh Gupta and other friends had 
come to advise me to have a deputa 
tion received of the policemen. I 
refused to do that because the way 
they had come—they had broken sec 
tion 144—the way they had behaved 
because their assembly was complete 
ly illegal. By the way they had be 
haved, if they had not been stopped 
from entering my house, I do not 
know what they would have done 
that afternoon. But that does not 
matter. If anything would have hap 
pened, it would have happened to me 
personally or to the "members of my 
family. I do not care about that. 
When one takes responsibility of such 
a high office, one must take all the 
consequences of holding such an 
office. For that mat'sr I am not 
worried about it. But, Sir. the next 
morning, when I found that they were 
still sittins 'here—normally I go 
to office at 9-30 and I said I must go 
to my office and I was on my way to 

office at that time—even though I did not 
receive their deputation the previous night, as I 
was going away from there, I thought it was 
tr.y duty to stop by them and talk to them. I 
stopped there and talked to them. And I told 
them "We all belonged to the same family, to 
the same team. From a small constable up to 
the Home Minister, we are a team and we are 
supposed to protect the people, their rights, 
their lives and their families and you have been 
misled. You have done very wrong things 
since yesterday. But still I would make an 
appeal to you—go back to your duty, join duty 
and we will all forget all about it." But nothing 
happened. Then naturally they had to be 
arrested that evening and, Sir, this operation of 
arresting was very peaceful. The entire press 
corps was present that day and I think what 
they reported the next day in the papers 
showed that this operation was complete 
within 20 minutes and was very peaceful. But, 
Sir, things happen. Unfortunately, that very 
evening, immediately after these people were 
arrested, on their way to jail, one of the trucks 
overturned and a few persons were injured and 
two persons died. This is all that happened that 
evening. Sir, I now leave it to your judgment 
and to the judgment of the hon. House, as to 
how we should treat our police force and what 
sort of discipline we except out of them. I quite 
agree that we have to be sympathetic to their 
problems. Sir, here and now, I would Uke to 
say that we will do everything that is possible 
and everything that this House sanctions to 
remove their difficulties and grievances and 
meet their problems. But, at the same time, I 
must make it clear that we will be failing in our 
duty if we tolerate any indiscipline in a very 
important and essential force of security 
service like the police. 

Now an hon. Member asked me to resign.   
Those wh0 hold offices do not hold  offices  

permanently.    They  hold offices during the 
pleasure of the President   .   .   . 
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That is about the only truth we are beginning 
to realise. 

SHRI Y. B. CHAVAN: ... and during the 
pleasure of the people and the pleasure of this 
hon. House. I would not resign if a single 
Member like Mr. Rajnarain shouts asking me 
to resign. I would not resign. I would not 
resign even if he should shout a hundred 
times. The only forces that can ask me to 
resign are this hon. House the people and the 
President. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Shri Chitta Basu. 

SHRI BHUPESH GUPTA: May we stop 
for two minutes so that hon. Members can 
applaud to their hearts' content?     They  are  
applauding  him. 

SHRI CHITTA BASU (West Bengal): I 
suppose the Khosla Commission has 
considered the short-term as well -as the long-
term grievances of the Delhi Police personnel, 
and they might have recomemnded certain 
wages to remove the long-standing grievances 
of the Delhi Police Force. Now will the hon. 
Minister be pleased to state whether he would 
place on the Table of this House the report of 
the Khosla Commission and also wheher the 
Government proposes to give some interim 
relief for the police personnel before the 
recommendations of the Khosla Commission 
are fully or partially implemented? This is 
number one. Secondly, there is a general 
feeling among the people that a certain 
amount of excesses had been perpetrated upon 
the peaceful demonstrators of the Delhi Police 
personnel. I do not want to dilate the thing. 
Now about 700 persons have been arrested and 
some 50 official have been dismissed from the 
service; and it is also reported that about two 
police personnel were killed and they were 
tear-gassed and lathi-charged when they were 
being whisked away from the place to the jail. 
While on the truck they were also silenced at 
the point of the bayonet. All this information 
published in the press has created a feeling 
among    the people     that  a    certain 

amount of excesses had been committed upon 
the demonstrators. In view of that, will the 
hon. Minister be pleased to state whether he 
is ready to institute a judicial probe into the 
matter. 

SHRI Y. B. CHAVAN: First the interim 
report of the Khosla Commission is under 
examination by Government and it is not our 
intention to lay it on the Table now till the 
decisions of the Government are taken. But 
after the decisions are taken, along with the 
decisions or after the decisions, we shall 
certainly place the report of the Commission 
before the House. 

 
SHRI BHUPESH GUPTA: Mr. Vice-

Chairman, I would like to ask for some 
clarifications. He has made a reference to the 
fact that I was in his House; till midnight that 
day, I was in there. But when I entered his 
House, Mr. Vice-Chairman, I thought I was in 
Gallipoli in the midst of war because s0 many 
armed froces were there, coming in from1 all 
sides. Well, I do not know why that show was 
necessary there. We requested him to accept 
the deputation, but he would not accept it. He 
was very firm that he would not accept the 
deputation. We pleaded with him because we 
felt that if he would accept a deputation from 
those people, the problem might be brought 
completely under control to the satisfaction of 
all. I do not know why on that night—he will 
explain it—Mr. Chavan did not listen to us. 
The next morning, as he himself admitted, on 
his way to his office, he talked to them1. Now, 
i3 it not standing on prestige in a very infantile 
manner giving rise to the aggravation of the 
situation, I would like to know. He said they 
were shouting slogans. I would not also like 
people at mid- 
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night to shout slogans in that manner, but I 
found that they were not at all shouting 
indecent slogans, i was listening and I 
followed the slogans, because Mr. Chavan is 
an hononrable man, that too the mighty Home 
Minister of the country and I felt that if he 
was angry, I might enquire into it since I was 
on the spot. I found out that the slogans were 
very normal, useful slogans from their point 
of view and nothing was insulting. I asked the 
people to translate the slogans for me I think 
Mr. Chavan was obseessed with the idea and 
he felt somewhat like that; he had conditioned 
himself in such a way that any slogan shouted, 
even a love slogan, would have seemed to him 
a war slogan. He must have felt like that. Then 
the same day, a number of dismissal orders 
were issued suddenly. Seven or eight were 
issued under Article 311. No reason was 
given. They were not given a^y charge-sheet. 
They were not even asked to explain their 
conduct. It was just peremtory, summary 
dismissal. Well, I know how hon. Members 
feel if someone wants to be a State Minister, if 
he is not made a Deputy Minister, he goes on 
strike; we have seen that in this very House. It 
is in that situation that I found those police 
officers. From my talk with them I felt that 
they were not only patriotic, but they were 
highly intelligent people. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): May I request you to put your 
question? 

SHRI BHUPESH GUPTA: The question is 
coming. Now I found they were amenable to 
discipline. They wanted a settlement. They 
wanted to ta^k to the Home Minister and that 
is why they came there. But the Home 
Minister, for whatever reasons or may be 
advised by his officers, decided not to meet 
them1. Mr. Vice-Chairman, I ask: How is it 
that the police were violent and very 
aggressive but when the arrest ■took  place     
were very  peaceful  and 

nothing happened? Do I understand that they 
mounted cannons just to frighten the 
policemen out of their life so that they would 
surrender or that they were peaceful and when 
they arrested them, even at that time they were 
peaceful so that no incidents, no disturbances 
took place? The fact that arrests took place in 
a peaceful manner shows that the policemen 
came there with no intention except to present 
and formally press their demands. Then I 
should like to know this. w"e met the Prime 
Minister. We als0 looked into their grievances. 
Is it not a fact that the Government itself came 
to the conclusion that the officers coricerned 
of the Police Force had neglected the 
policemen, rank and file especially, had not 
looked into their demands and in fact had 
treated some of the policemern—rank and 
file—in a very harsh and unsympathetic 
manner as a result of which the grievances 
accumulated and it sought an outlet in such 
peaceful presentation of how they felt, before 
the Home Minister's house. This is about all. 

Finally I would like to know this. Is it not 
the concern °f the Home Minister to think as 
to how is it that the Police Force—we know at 
our cost what it means and what kind of Force 
you have trained—even that Police Fprce, 
trained by them conditioner by them, had to 
go into such action, some thousands of them? 
Does it not show that there must be something 
rotten in the Police administration at the top, 
something very inhuman or unsympathetic? If 
that is so, was it not proper for the Home 
Minister to take a larger view of this matter 
and gone into the question and tackled the 
problem of the rank and file of the police 
officers in a manner, not in the way in which 
he did but in a different way? Why is that so? 
The only thing I can say is that the Home 
Minister forgot that he was the Home Minister 
in a parliamentary system. He thought ne was 
a super-D.I.G. or LG.   That is the trouble. 
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THE VICE-CHAIRMAN (SHRI 
M P. 3HARGAVA): Mr. Gupta, is all 
this a question? You referred me to 
the rules the ether day. Is this all a 

question? If you say it is a question, 
I will say that it is _____ 

SHRI BHUPSSH GUPTA: How can I 
say? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): No. If you want 
enforcement of the Rules, please be 
within the Rules also. 

SHRI BHUPESH GUPTA: Quastion is 
question. Is it not a fact that the trouble 
arose that at the political level the Home 
Minister for the time being under some 
evil influence, it seems, became a super-
I.G. rathe:: than the Home Minister of a 
parliamentary system? 

SHRI Y. B. CHAVAN: No. 

SHRI BHUPESH GUPTA: Then he 
accepts it. (Interruptions) You do not 
accept? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA); Mr. Murahari. 
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SHRI Y. B. CHAVAN: The cases are 

in the court and the Government wil go 
according to the process of law. 

SHRI BHUPESH GUPTA: You can 
withdraw that. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Thengari 

SHRI G. MURAHARI: Sir   .   . 

{Interruptions) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have called Mr. 
Thengari. 

SHRI D. THENGARI (Uttar Pradesh): 
The Prime Minister has laid great stress 
upon discipline. That is one aspect of it. I 
would like to know whether he has 
enquired into another aspect, namely, 
whether tactlessness and high-handedness 
of some particular officials were also 
responsible for provoking the police, 
whether that-aspect has been enquired 
into? That I should like t0 know 
specifically. 

Secondly, now that the agitation has 
been called off and the Minister has 
rightly said that right from the smallest 
constable up to the hon. Minister, all 
belong t0 one family—he is preserving 
the family Of India—may I know what 
measures have been adopted after the 
calling off of the agitation up to this day, 
by the Home Minister for the redressal of 
their grievances? At least has any move 
been initiated in that direction? That is 
number two. 

Thirdly  when  this Police     Forces  | 
Bill  was  under  discussion     it     was   | 
clearly  stated  that  if  the police  are to be 
deprived of   the   trade   union 

rights, some appropriate machinery must 
be devised for redressal of their 
grievances and also for mutual con-
sultations. In the absence of such a 
machinery, aggravation of the discontent 
was but natural. Will the Government 
consider setting up of such a machinery 
in the near future? 

SHRI Y. B. CHAVAN: I thought I had 
explained these points. I will answer his 
last point first, that the association of the 
policemen was recognised, its 
constitution approved and its office-
bearers proparly elected and it had started 
functioning quite all right. So there was 
no question of any lack of any 
organisation which can look after their 
problem. It was there. It was a 
representative body. 

The second point that he mentioned 
was whether any steps have been taken or 
not. As I said, this Khosla Commission 
and its report is one o? the most 
important steps, because allowances and 
pay scales were the mort important 
controversial aspects oi the matter. The 
Commission has sone into 'hem and made 
certain recommendations. That has to be 
gone into. About the other steps to be 
taken, I mentioned the housing problem 
and other problems. They have also been 
gradually dealt with. About whether 
tactlessness and high-handedness were 
not responsible for the present trouble, I 
would say 'no'. I do not say that there was 
not or there cannot be any but on this 
occasion which ultimately led to their 
morcha, etc., high-handedness was not 
responsible. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The discussion is over. 
The House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at 
forty-eight minutes past five of 
the clock, till II A.M. on Tuesday, 
the 6th Jane 1967. 


